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A /ORDER

PER AMIT SHUKLA (J.M):

The aforesaid appeal has been filed by the assessee against
the order dated 12.09.2025 passed by the National Faceless
Appeal Centre, Delhi, arising out of the assessment framed
under section 143(3) of the Income Tax Act, 1961, for the

assessment year 2014-15.
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2. The assessee is aggrieved by the ex parte disposal of the
appeal by the learned CIT(A) and also on merits in respect of the
addition of Rs. 5,76,26,035 under section 68 of the Act and an
addition of Rs. 1,23,590 under section 43CA of the Act. The
learned counsel for the assessee submitted that the assessee
could not file the relevant documents and written submissions
before the learned CIT(A) on account of practical difficulties. It
was submitted that the office of the assessee had been taken
over and the lender institution, in relation to the real estate
project, had been handed over to another developer, and,
therefore, the requisite records were not readily available. It was
further submitted that before the learned CIT(A), a request was
made seeking additional time of 21 days for filing written
submissions and evidences; however, before the expiry of the
said period, the learned CIT(A) proceeded to pass the impugned

order.

3. It was further brought to our notice that the assessee has
now filed additional evidences before this Tribunal under Rule 29
of the Income Tax (Appellate Tribunal) Rules, 1963, specifically
on the issue of unsecured loans. It was submitted that these
evidences are necessary for proper adjudication of the addition
made under section 68 of the Act. In view of these facts, the
learned counsel submitted that the matter may be restored to
the file of the learned CIT(A) for fresh adjudication in accordance

with law.
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4. The learned Senior Departmental Representative stated that
he has no objection if the matter is remanded to the file of the

learned CIT(A).

5. We have considered the submissions of both the parties
and perused the impugned order. It is an admitted position that
the appeal before the learned CIT(A) was disposed of in an ex
parte manner and that the assessee’s request for additional time
for filing submissions and evidences was pending at the time
when the impugned order was passed. It is also a matter of
record that the assessee has now placed additional evidences
before this Tribunal, which are stated to be relevant to the issue

of unsecured loans.

6. In view of the above facts and circumstances, we are of the
considered opinion that the matter requires fresh examination by
the learned CIT(A). Accordingly, we set aside the impugned order
and remand the entire matter back to the file of the learned
CIT(A) for de novo adjudication. The assessee shall be at liberty
to file all documents, evidences, and written submissions in
support of its case. The learned CIT(A) shall afford a reasonable
opportunity of being heard to the assessee and thereafter decide
the appeal afresh, in accordance with law, by passing a speaking
order. We clarify that all issues are kept open and no opinion is

expressed on the merits of the additions at this stage.
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7. In the result, the appeal of the assessee is allowed for

statistical purposes.

Order pronounced on 29th January, 2026.
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